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Date Office Note _ | Orders
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Mr,N.Narsing Rao, &dvocate for the
applicant and Mr.M.Jaganmohan Reddy,
- _,--—-]i%v“c')\cisi for the respondents are present.

As fknis a fit matter for adj udication {_F.

nadmit the OA, The respondents to file
their reply to the OA within si¥X *weeks
- 7 with a copy to the Advocate for the
- applicant, The applicant would be at
liberty to file rejoinder if any within
one week thereafter, Keep the case before
the Registrar {{f6fi8irections after the
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BEN "M : HYDERABAD

ORTGINAL APPLICATION NO. q S or 1992

Shri 4!7'}{&Q75L~2-.n4bm$r= . _ ' : A@piicant(s)
| | Versus T
MOZ::% Wga% Uyl

' Respondent(s)

This Applicatlon has been submitted to the Tribunal by

ma N NW fZﬁ-., . . — Advoca.te

' under Section 19 of. the Administrative Tribunal Act. 1985 and -

same has been scrutinised with reLerence to the p01nts mentlaneé”"”“

in check llst in the 1ight of the provisions cqntainedﬂin the

- . Administrative Tribunal (Procedure) Rules, 1987.

The Application has been in.order and may e listed

for admission on —af,

7

Scrutiny Officer. Depﬁffoegistrar (T}
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Particulars to be examined Endorsement as to result of examination &
8. Has the index of documents been filed and has the %
paging been done properly ? o
9. Have the chronological details of representations
made and the outcome of such representation been ‘L( ~
indicated in the application ? ’ -
10. Is the matter raised inp the application pending
before any court of law or any other Bench of the ﬁ
Tribunal ? i
11. Are the application/duplicate copy/spare copies
signed 7 7 }
12. Are extra copies of the application with annexures
filed,
(a) Identical with the original (T
{b) Defective
c) Wanting in Annexures - ¥y
No i fPage Nos o7
d Distinctly Typed ?
13, Have (ull size envelopes bearing full address of '%
the Respondents been filed ¢
14. Are the given addresses, the registered addresses ¥ 4 ,
15. Do the names of the parties started in the coples,
tally with those indicated in the application ¢ 7
16. Are the translations certified to be true or sup- ,
ported by an affidavit affirming that they are ‘%"
true ?
17, Are the facts for the case mentione under item A
No. 6 of the application, -
(a) Concise ? {L’
{(b) Under Distinct heads t o
(c) Numbered consecutively -
(d) Typed in double space on one side of the 7"
paper ¢ '
8. Have the particulars for interim order prayed for, Z\,,

stated with reasons?

.




CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

APPLICANT (S)W/}{“""“"If
/59“‘%/&@1’/ 26

RESPONDENT (8)..GE« ™!

Particulars to be examined Endorsement as to resujt
of examination

1. Is the application Competent ?

2 (a} Is the application in the prescribed form ?

(c) Have prescribed number complete sets of the
application been filed ?

(b) Is the application in paper book form ? ('S

3. Is the application in time ?

If not by how many days is it beyond time ?

l
His sufficient cause for not making the applica-
{ion in time, stated ? ' .
4, Has the document of authorisation | Vakaiat [t
-name been. filed ? o
5. [s the application accompanied by B.D./L.P.O.
for Rs. 50/-? Number of B.D.[LP.O. to be
recorded.
6. Has the copy/copies of the order (s) égainst which -
the application is made, been filed?

7. (a) Have the copies of the documents relied upon
by the applicant ‘and mentioned in the appli- 7
cation been filed ?

(b) Have the documents referred to in {a) above
duly attested and numbered accordingly ? \

(c) Are the documents referred to in {(a) above
neatly typed in double space ?
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IN THRE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BRANCE

AT HYDERABAD
/' -

Betwesns -

LR LT I S S —_— ———

PY Krishna Murthy

‘

LN D

1. Coliector of Contral fxcise &
Customs, Basheerbagh, ﬂyderabad.

2. Collector of Central Excise &
Customs, Kanpavarithota, Guntur-4,

3. 5. Sakthlvel, Supdt.of Central
Excise (Group-B) Collectorate,
Central Excise, Hyderabad.

CHROHCIOGICAL TVENPS AND MATERIAL PAPERS INDEX
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1. Copy of Senlority List of Ins- ALl 1-5
peciors of Central Excise for

the year 1991.

2, fopy of promotion order of Ins- A-2 7-11
pector of Central Excise by Coll-
ector, Central Excise, vide HEstt,
Order(G.0) No,132/1991 Dt.23.8.91

3. Copv of representation of the app- A&-3 12-13
licant %to The Collector; Central ‘
Excise, D{.28-8-19%21,

4, Copy of representation of the app- A-4 14-15
Licant to the Collector, Central :

Txcise, Dt.22-8-1881,

W B e e o e T e T EE g e drw YT OWE DU TR o e mm S W e MR B ey = T MY hm owm wa an A Em e U M g e T W v e TR aa "Wl R ow e mw WE S WY SO am md e aw W

/';\3
Q}EL Cotwnsel for Applicant.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAR BRANCH
AT HYDERABAD - ~
0.4. No, QS5  of 1992
Betweens = ,
P. Krishna Murthy = =e=e- Applicant
‘ AND |
n 1. Collector of Central Excise &
' ~ Customs, Basheerbagh, Hyderabad.
2. Collector of Central Bxcise &
Customs, Kannava;ithota, Guntur-4.
3. 8. Sakthivel, Supdt.pf Central
Excise (Group-B) Collectorate,
Central HExcise, Hyderabad, --==«  Respondents
¥ '
1. DESCRIPTION OF THE APPLICANT:
} i) Name of the &pplicant : P. Krishna Murthy
| ii) Father's Name : P. Subba Reddy
. iii) Designation and Office in : Inspector, Central Excise,
‘ . which employed Tirupathi Division, at Tirupatil,
. . Chittoor Distpict.
| iv) Office Address s Office of Central Excise,
. ‘ Tirupathi Division at Tirupathi,
| Chittoor District.
v) Eddress for service of all ¢ That of applicant'é Counsel,
notices ‘ M/s.N, Narsing Rao, & K.Srirama
@ Dpps Basant Talkies, Lingampally
B Hyderabad =~ 500 027,
2, PARTICULARS OF THE RESPONDENTS: o
i) Designation of the respondents : 1) Collector of Central Exclise &
and theilr office address - Customs, Basheerbagh,Hyderabd.
2) Collector of Central Exddse &
. Customs, Kannavarithota,
Guntur - 4.
'3) S.Sakthivel, Supdt., of
Central Excise (Group-B)
‘ Collectorate, Central Excise,
s | Hyderabad.

3. Particulars of the orders sgainst
which the application is mades

The application is made against-
the following orders:
) ano2o




&
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i)Oorders of the first respondent namely, Collector

.of Customs & Central Excise, Hyderabad, vide
proceedings No.Establishment Order (G.0) No,132/1991
Dated 26th August, 1991, J ,

4. JURISDICTION OF THE TRIBUNAL:

. The applicant declares that the subject matter against which

" he wants redressal is within the jurisdiction of this Tribunal under

Sec, 14 »f Tribunals Act.

5. LIMITATION:

The appllicant further declares that the application is
within the limitation prescribed under Sec. 21 of the Emm Administrative
Tribunals &ct, 1986,

6. FACTS:OF THE CASH:

i) The applicant submits that he has been appointed as Inspector
of Central Excise ® directly on 22-5-1974 in the Collectorate of
Central Excise at Guntur. The applicant has put in 17 years of service
as Inspector of Central Excise at va:ious places under the jurisdiction
of the Collectorate of Central Excise, Guntur. The applicant submits
that he was awarded punishment for insubordination and was awarded the
punishment in the month of December, 1985 of stoppage of one increament
without cumulative effect for a period of 2 years. An ®m appeal was
preferred before the Collector of Central Excise, Guntur which was

rejected. Ihmxmzikzry Since the Deputy Collector, Excise having

~ developed vindictive attitude towards the'applicant for extraneous

- Wy
reasons and having bent upon spoiling the career of the applicant s

awarded puiishment for the second time in February, 1987 on the ground

of releasing the passangers xf with customs goonds for whiéh an B
enquiry was held against this applicant along.with two other Inspectors
and the enquiry-officer Em 1n his enquiry report found them not guilty.
Inspite of the Inquiry Officers report finding the applicant not Builty
the Deputy Collector, Customs has w awarded punishment in Februoary,
1987 stopping one increament for a period of 3 years. Lgerieved by

the said orders of punishment the applicant hereln and two ther

Inspectors have filed an O.A. No, 905 of 1989 before this Honourabld

ok
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Tribunal which is pending. Out of the 3 persons, including this
applicant who were awarded punishment'in February, 1987, two pEEXEIR
Inspectors namely, X, Madhusudan Rao who stands at S1.No. 35 has been‘
promoted to the post of Supdt., of Central Excise in April, 19917and
the other Inspector namely, P.C.H. Nageshwar Rao whpstands at S1.No.70
was retired in February,'lsglland whereas this applicant stands at

S1.Np.113 in the seniority list of 1991. The said K. Madhusudan Rao

has been promoted as per his senlority in the seniority list of 1991
after the said punishment of stoppage of increament was over, 4&@3 7
FRSFSET KEExrighkxaixkhExapEkizxnE The applicant further submits that
the Central Excise Department, Guntur, was required to file 4 suits
égainst four defaulters and an amount of Rs,48,800-00was sanctioned
for filing éuits against the four defaulters. The applicant's prede-
cessor who was to £ile the suits has filed three suits through the
Government Pleader and out of an amounﬁ of Rs.22,939-00 to be paid

to the Government Pleadef towards the said 3 suits, the applicant's
predecessor has paid Rs.22,000-00 to the Government Pleader leaving

a balance of Rs.939-00. When this applicant &=z took over the charge
and when approached the Government Pleader, the applicant was aked to
get him the balance of Rs.939-005&tWhereupon this applicant approached
the Cashier to pay him Rs.939-00,/the Cashier has given g away the
entire balance amount of Rs.26,800-00 to this applicant askling him to
file the 4th'suit also. This applicant as soon as he collected the
money, has paid Rs.939-00 to the Govermment Pleader as demanded by
him. When the questionk of f£iling the fourth suit came against the

fourth defaulter, he was advised by the department officials to make
ang inguiry about the assets pf the defaulter before filing the fourth

suit. On making an inquiry it was detected that the fourth defanlter
was having ho assets at all and any suit filed against him and any [
money spent on the 1itigation was going to be a weste. In that view
of the matter this applicant was hesitant to launch recovery ¥E suit

against the fourth defaulter. This report about the fourth defaulter

not having any assets: has been received by the appligant on 2-2-1988
| ﬁ (

r
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from the Superintendent of Central Excise, Gumtur Range, Guntur.
Therefore, this applicant could not initlate civil proceedings for
recovery of the money agailnst the fourth defaulter. But all theAwhile
this applicant had been keepilng the money in the office only, After
recelpt of the report from the Superintendent of Central Excise, the
applicant addressed a letter to the Collector for further instructions
and when no instructions are received from the Collector till 2-5-1988,
the applicant has deposited the xmit amount of Rs.26,961-00 with the
cashier of Divisional Office of Guntur, Rs.100-00 more than the actual
amount by mistake. Therefore, the applicant can neither be charged
with the allegation of negligénce nor mis-appropriation. The punishment
order also is ®Em inconsistent. At one place it says negligence and at
another place'it says mis-appropriation. Either of these charges are
baseless. Inspite of the applicant being innocent of the said charge
the applicant was again awarded punishmeht in November, 1988 witholding
one increament over a perisd of 3 years. This punishment is purely of
vindictlve nature and the applicant has prefefred an appeal hbefore the
.Collector bat his appeal was rejeqted without properly applying the

mind to the facts and circumstances of the case.

ii) The applicant submits that this punishment of November, 1988
st&ﬁping the increament was over by May, 1991, and after May, 19921 any
promotional avenues that may arise, the applicant ls entitled to be
considered for promotlon in keeping with his original seniority, as
was done in the case of K, Madhusudan Rao who was given promotion in
the month of April, 1091 immediétely after his punishmenf was over.,

In the month of August, 1991 39 posts of Superintendents of Central
Excise fell vacant. The first respondent, Collector Central Excise,
Hyderabad, has issued promotion order vide ?} roceedings No.Establi-
shment Order (G.0) No.132/1991 Dt, 26-8 19 /29 persons but the name
of the applicant has been Iignored in the said promofinn order, the -
next junior of the applicant Sri.S, Sakthivel and 12 other persons

who are juniors to Sakthivel werexprzmziE®® who are juniors of the
Jrmisr applicant's Junlor were promoted overlooking the applicant who

o

stood at S1.Hp 13 nd/ill other sald promotees are éiniors to this
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applicant according seniority list of 1991.

7. GROUNDS FOR RELIGF WITH IEGAL PROVISIONS:
Taiy This applicant submits that he has already undergone the

punishment of stoppage of increament and which 1s a minor punishment
and the same cannot come in the way of promotidn of the applicant %o
his next higher post. Promoting the Juniors of the applicant under the
impugned order dt.26.8,1991 and withholding the promotion of the appli=-
cant after the period of punishment would amount to denial of promotion
B to the applicant and thls denial of promotion woald amount to puni-
shing the person twice for the same offence which would be a double
jeopardy and the same is violative of Article 20(2) of Constitution of
India. The applicant submits that he is fully eligible to be promoted
aloeg wifh other Inspectors who have already been promoted to the next
higher post giving him his due place according to the seniority 1list of
1991, mrstex 1n the promotion order dated 26-8-1991 of first respondent.
Therefore, the said promotion order 4t.26-8-1991 of the first respondent
and lgnoring the applicant's right of promotion is highly arbitrary,
illegal and violative of Article 14 & 16 of Constitution of India.

8. DFTAILS OF THY REMEDIES EKHAUSTED.

The applicant has pref(ized anxapyxai a representation before
1 5yznother representation dt.

29.8.189

the first ﬁeSpondent 4t.28.8,199
Q;F esting him to give hlm promotion to the next higher post.

Coples of the said representations are enclosed herewith.

9; MATTER NOT PENDING WITH ANY OTH®R COURT EICs:

The appllcant declares that the matter regarding which this
application has been made is not pending before ahy court of law or

any other authority or £ of any other bench of the Tribunal.

10. RELIEF SCUGHET:

In view of the facts mentioned in para & above the applicant
prays that the Honourable Tribunal may be pleased:X®m

i) to eall for records relating to the promotion order of the

first respondent vide his proceedings No.Establishment Order (G.0)

N0.132/1991 dt.26-8-1991 and such other records connected therewith.



N

(i1) to direct the first respondent to promote the applicant as

"
(%)}
o

Siperintendent of Excise as per his seniority.

11, INTERIM RELIEF:

. To direct the first respondent not to promote any Inspectors
to the next higher poast of Superinfendent of Central Bxcise pending the
disposal of the main 0.A4. and be pleased to pass such further and nece-
ssary orders as the Honourable Tribunal may deem fit and proper in the

circumstances of the case.

12. PARTICULARS (F BANK DRAFT IN RESPRCT OF APPLICATION:

1) Name of the Post Cffice on which Postal order is drawn: G.P.O.

ii) No. of the Postal Orders ¢ @If U3 5720

13. DETATIS OF INDEL:

i) Vakalat
ii) Postal Order for Rs,.50/- J Ly ‘§t>/ C?&,,ff .
11)) Material Papers P

14. LIST OF ENCILIOSURES:

i) Punishment Order of the applicant Wyxkhmxfixzk by the Assistant
. Collector, Central Excise, Guntur, Dt.29,11,1938.

ii) Promotion order £ by the first respondent dt.26-8-19921.
iiij Representation of the applicant dt.28-8-1991.
iv) Representation of the applicant dt.29-8-1991.
v) Sentority 1ist for the year 1991,
VERIFICATION

I, P. Krishna Murthy, son of P. Subba Reddy, Hindu, aged
Inspector '
about 53 years, working as/Central Excise at Tirupathi, Tlrupathi Divi-
sion, Chittor District, do hereby verify that the contents from paras
1 to 14 are true to my personal knowledge and belief and, that I have
not suppressed any materilal facts. —

HYDHRABAD Si&éature of Applicant
Dateds 13th January, 1992, '



~ OFFICE OF THE (DLLECTOR OF CUSTOMS AND CENTRAL EXCISE
LAL BAHADUR STADIUM ROAD, BASHEERBAGH, HYDERABAD - 500 029,

CuNo,11/34/6/91-E,7 ' Dated: 28.6.91,
, : . &
AN Subs  Estt. « Seniority - Se-lority List of Inspectors inf
&gl Hyderabad/Guntur/Visaknapatnam Collectorates as on
\0 q\J\) 1.1091 - Reg- :

Fig

Please find enci osed u copy of Lhe ﬁeﬁibfity b uf Inspectory of
Contral Excise of Hydervad, Guntur and Vizag Colle..orates as on 1.1.91.

" In case you notice any emissions, factual errors th: same may imme-
diately be brought to the notice of this office before 31.7.91 through
prpper channel. If you have any objections on the seniority the same
will have to be sent through proper channel to this office before the
stipulated date i.e 31,7.91. Obections etc., which are received ,fter
the due date and which are not received through proper channel will
sunmerily e rejected, :

The Inspectors working in Headeuarturs Of(ice, Myderabad will
Toguive the cenlority list persenally. : '

7
tncl: As above'. , ‘ //CZ% )
ot (LALITHA JOHN)
l ADDITIONAL COLIECTOH (P&V).

To " ' ) .
The Individials (Through the officers concerned)

1. All the Assistant Collectors of Central Excise incharge of Divisions,
Hyderabad, Central Excise Ccllectorate with the following number
of copies. ‘ ‘
Hyderabad = I - 40/Hyd,1I~40/Hyd,IIT -40/Hyd.IV=40 /Hyd.VI 25/
Warangal...30/Nizemabad -~ 30/Ananthapur ...30/ Kurnool...25/N

2+ The Collector of Contral Excise, Guntur with 2° opies of tha
seniority list B} ’

3+ The Collactor of Central Excise, Vizag with 3%0 coptes of the

Seniority list

The avove officersare requested to hand over a copy each of the

seniority list to the Inspectors wor king in their control, Their
dated acknowledgements may be obtz ined and filed,

Copy to s

1. The Dy. Office Superintendent, Confidential Sectn., Hqrs. Hyderabad.

2. The Seciton.Head, A-3/A=4/A.5/£.8/CIU Scctions, Hqrs. Hyderabad

3. The Seerotasy, Exucutive Officors' (Group 'C'Y Assoclation
Uyderabac/Guntur/Visakhapatnam

4, All the Deuling Assistants, Es;qgggghmqqt.ﬁaction, Hgrs. Hyderabad.
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ARIORITY LIST OF INSPEDUORS OF CENTRAL EXCISE OF HYDER.ASAD, GUNTUR & VIZAG CENTRAL EFCIST COLLECTOGRATES AS O {—3-91i. Q«.\g

L sczle of Pay : Rs. 1640-60-2600-EB-75-2900. o ‘ : Szmctioned Strength : . \?\
E S1. Nzme & Educé‘ﬁibnal-:q—u—ali— Date ¢ Date of appointment in Dete of Fhether DR “I—Jay Rerks .

;0 - No. fications ©f the -officer birth Govt. - - present- confiz- or Promotez as on )

: . : ' _ Sefvice " | ' grade . mation -1-91 7

z 2 T3 4 5 3 A R R

. P ey U SR ———— . —— e d

s/shri/smt. / Kam o

NuNzrayana, HSC C 47-11-3%F 7 _6-4-56 28--7-70 12-8-71 e : 2180/~ Since proted S
’ B ’ ' ' Supiit. -

Noorucdin Mohammed, BA 13~10=37 7456 7-8-70 1-8-72 — 2300/~ ‘
J.S.Vidyasagar, B.Sc 5-9-35  30-4-56 18-8-71DD 1-8-72 — 2000/~ Since proted as

| "30-3-73 L .+ . Supct. |
D.V.Subramanyasastry, MA 23-8-35  15-3-56 °  10-8-T1MN ' 1-8-T2 _ ~ . 2180/~ —dc - ’
M. Keramchand Reddy, B.Sc 9-10-48  20-3-72 20-3-72 *  1-8-72 '
P.lii.Saleha Szheb, Ba 1-6-46  25-8-65  16-12-72 . 1-8-72

ks -

® R |-

e - OD to Sthar rpert,=<

2180/~ Since wroted ac
. Supéto

TR AR TR AR A
[«
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D.Pzrthaserativy, B.Sc ... .. 10-12-48 25-3-72 T 25-3-72 1-8-72 —_ 2180/ =
R.Subramanyats, PUC 10=4~45 5-11-56 . = 4-2-72 {-8-72 — 2180/-
Mohc. QamaT Rzsheed, 8.Com 24-3-50  20=3-72 20372 1872 e 2180/ - ——

T.Fathabirar, B.Sc 25-12-44  17-10-65  4-2-72 . 1-8-72 = —w 2180/ e
Vareprasada Razo, Ba 15-1-40 ©  15-4-72 15-4-72 1-8-72 —
Khen Saheb Shaik, | 25-11-48  26-11-70 12-2-72 a7 —

E.4ppa Rao, SSLC 11-6=-33  30-4-56 --28-8-71 - 1-872 —
O.Surendranath Reddy, PUC ~  ° 15-9u42  10~3-72 C10-3-72 | gegT2 — 2180/~

OO ¢

AT R A I SRR R

M.Ch.Narasings Rao, SSLC °. 13-8-33 155-56 28871 1-9-73
Teeds Rama Rac, MA 261250 1—6-72 T 1-6-72 1-9-73
G.Damodara Rzc, B.Com : 23-3-34 13-4-56 27-8-T71 1-10-73

OB

18P.keresinga Rzo, HSC =~ 15-5-34  30-4-56 3-8-74 1-10-73 —_— 2040 /= - —_—
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} #.Fandarimsth, B, 10--1-49 ' _gfi-?)—-?z 26672 — 1=8-75 —_— 2180/~ Since promoted as S.odi.
Mgk, Azmztullah, Inter 8-7-34. 30-4-56 14-10-71/N  1-8-75 -— 2240/ - . —=do—
' HM.V,T.D.Przsad, B.Com 26-8-52 16673 16—-6-73 1-8-75 —_— 2120/ - ——d
Helzishna Rao, SSLC 5-7-35 30-4-56 20~10-71 1-8-75 — 2240/ - —do—
/0 Ven kat.zTamaiah ) ,
¥.Copi, BE 10-6-51 31-7-73 31-7-73 - 1-8475 —_— —d— _
% 7 ' OD to Sahar Mrport,Bombzy
- K Furushothama Rao, SSLC & 12-4-36 . . 5-5-56 6~10-71AN -8=-75% 7 2246/~ Since promotes as Supdt,
' IuV.Nagabhushanam, HSC 47-7-36 28456 29-10-71 $-8-75 — 224G/ ~ S P
Swed Nazeeruddin, MA 13-12.47 - 6—3-T4AN 6-3-74 AN 1-8-75 -—_ —d o
Fobrinivasa Rao, HSC 10-2-37 30-4-56 22-10=71.: i-8-75 — 2240/ < — O
© Zond. Ali Igbal, B.Com $11~3-52- T-i-T4 “T—1-74 1875 — 2120/~ —do—
B Rachakri shnemurthy, Intes 5-12~37 19-8-56 - 16272 128-75 — 2180/~ —do—
¥.Faja Redidy, Matric 15-7-38" - 27-4-56 24—-2-72 1=8--75 — 212G/~ —de—
" &33it Indurkar, B.Sc 15-6~-52 15-4-74 15—4-74 1-8-75 —_— ~ CD to Sahara AiTport,3cibi
trishnaiak, HSC 9-12-38 27-4-56 10-2-72 1-8-75 —_ - 2120/- | e—do— -
M mkamraju, SSLC 1-6-36 1-5-56 20-3-72 1-8-75 — 218¢/- ~—do—
| EXd.Sahebs,. BA 1=7-47 11-2-71 14-2-74 1-8-75 —_ 2060/ —do— ]
fdezdhusuchana Rao, SSLC 9-2-34 7-6-55 17-3-72 1-8-75 —_— 2180/- —dOo— _ N
B.Fzmachamdra Rao 25-12-34 13-6-55 10-2-72 1-8-75 —_— 2180/ - —do— '
+4C Rangar:adhan ) - ) (\ ‘
"“Hussain Kzshani Salar . 15651 . 30—4-T1 - 16274 1-8-75 —— 2120/~ — QO
' ¥eBhanumuTthy, Matric 7 8-3-37 30-4-56 1=8=72 1-8=75 — 2180/~ ——do— . \'
¥damdevsEngh, SSLC. 18-2-34 14-6-56 T 1=B=72 | 1-8-75 — 216¢/- . —go— T
" &.E.Raghawendra Rao, SSLC 20~9-34 16-6-56 1=-8-72 12875  —m 2180/~" - = —do— :
. S N - ) - -, .
Mo¥en kataqihari,_ SSLC 15-7-35 B—H-56 1=B=T72 1-8-75 —_— 2‘580]— —do— s XJ\*'—,’
' G.Ehimasrajiu, Inter 1-7-36 30<11-57 1872 1.3-75 —_— 2180/- —GO— C ,_:7
. T S TR
" ‘1 7 ] . O '
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g P.Ramachandra Rao, Inter 16-2-33 . ,-3-5g A-8=72  {-8-75 —_ 2180/~ Since Retired
! V.Mukunda Rao, MA  +-10-36 - 2p-3-5g 1-8-72 1875 —_ 2150/~ Since promoted 3s Supdt
: G.Sadasiva Rao, B 1521033 27355 1872 1-8-T75 — 2180/ gom - .
j heSuR.Joga Rao, Inter 15-7-33 28-5.5g 1-8=72  1-8-75 —_— 2160/~ G0 '
A.Kanakaraju, Bi 17-3-35 15-7-58 1-8-72  1-8-75 — 2180/~ —o—
K.Venkata Rao, Inter . 5-10-36 15-7-58 | 3=8=720 ,1-8-75 . o 2180/~ ——do—
| SR 20-2-77 ' L
' _ K.Ramakrishna Rao, Matric. 15-11-33 °  13-7-58 ' 1-_-8-7é B PV —COmme o
i Mohd. Ismail, B.Sc 157234 15-7<58 1-8-72  1up75 e 2180/ o o
Kella Narasimha Rao, SSLC: - 1=7-33 14-7-58 1-8-72 1~8-75 — 2180/~ e Goemn
K.Koteshwara Rao, SSLG 23-5-35 15-7-58 1-8-72  1-8-75 e 2180/— —do— ,
#d. Ziauddin Ansari, Inter 19-1-33 14-7-58 1-8272 {875 i . Since Retired .
V.Pitchaiah, By 1-7-433 14=7-58 1-8~72 - {-8-75 —_ 2180/~ Since promoted as Supdt .
I.liarasimhamurthy, Bi 10-1-33 19-7=58 1-8-72  1-8-75 e " Since Retired o
. P.Venkatarama.Rao, Bi 1-7-33 15-7-58 1-8-72 {875 — 2180/ —_
. G.Balaramaish, B4 1-10-35  14=7_58" 1-8-72  ilg75" — 2180/~ —
l.STeeramamurthy, Inter 15-6eG5 ' 24-12-58 L A8eT2 gdenhs — 2180/ — el
C.Narayana Rao, B. 14~7-36 241258 - 1-8-72 1-8-75 — 2180/~ — o ﬂ
S.Ramaiah, BA 3-5-35 23~12-58 1-8-72  1-8-75 e 2180/~ |, — N
V. Raghakrishnamurthy, B/ 21-4-38 24-12-58 1-8-72 1-8-75 — 2180/- _— L
PJ/Venkateshwarulu, 3/ 15-1034 - "04_45-55 1872 1.8-75 — 2180/ —
: ke Hanumantha Rao, B! 12-1-37 20-12-58 1-8-72  1-8-75 — 2380/- e
1.Raghavachary, B, 6-5-33 24--12-58 1-8-72  1-8-75 _— 2180/~ St e e
G. Purnachandra Rao, Inter - 23-8-33 29-12-55 i~8-72 1-8-775 — Qigo/_ —_— Lo .
K. fippalaraju, Bi 4511234 15-1-59 1-8-72  1-8-75 — 2180/~ — T ]
. Kolli Hanumanths Rgzo, B . 2-5-3b 2-1-59 1-8-72 1-8-75 —-; 2120/- —_— -
68 Ke Venkataratnam, SSLC 20—-1-=3%" 2~1-59 1872 12875 . 2180/~ — -
: - 69) OP.V.S.R.injaneyulu, SSLC 12-10-34 2-1-59 1-8-72  1.8-75 — 180/ S ;
X @ P.Ch.Nacgeshware Rao, BA 12-2-33 - 2-1=-59 1-8~72 1-8-7% —_— 218‘0/—- —— o
] e o A P S s e
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1. 2 3 4 5 . 7 8 . 9
"';1\; K.V.G.V,Krishne 20, Inter 15-2-34" ' 2-1-59 ' 1=8-72 = —_— 2180/ - —_—
@ kd. Abdul Besheer, Matric 1-7-33" 7 2+1-59 1-8-72  1--8-75 —_ 2180/ —
«’gy S.Veerasweny, BA 1=7-35 - 24-59 1-8-72 1~8-75 — 2180/ _—_
(74 C.Damodar Feddy, HSC. 15-8-35 2-1-59- 1-8-72 i=8~75 —_— 2180/~ —_
75) P.Radhakristna, Inter 10-5.-36 2-1-59 1-8-72 =875 — 280/~ —
76) [.Bepz Rao, BA - 1=7-37 2-1-59 1-8~72 1-8-75 —_— 2180/ _—
7) *S.Mzdhusudhana Rao, Bi 1-7-33 2-1--59 1-B=T72 1-8-75 — 2180/~ Notized or-Naluntary v.e.?
D.Narayana Reddy, Bh 18-7-33 . 19-1-59 1-8-72 1-8-75" " . . 2120/ _
794 thmed Shajuddin, HSC 9-3-33 20-4-56 1-8-72 1-8-75 — 2180/~ —_—
Andrew Anthony, HSC 24-12-37 30-3-59 “1-8-72 1-8~75 —_— 2180/ —
R.Sudhakar Reccy, SSLC 15-10-35 = 31-3-59 1-8-72 1-8-75 _— 2180/~ _—
D.R.K.Paramahamsa, SSLC 15-7-35 24-4-56 1-8-72 1-8-75 — 2180/~ —
Xhaja Qutubnddin, Tn.es 8-6-37  23-4-56 - 1—8-T2 1-8-75" —_— 2180/~ —
J.czra, SSLi . 1..6-35 4-7-56 AN 1-8-72 1-8-75 — 2180, - —_—
U.Frabhakar Redaey, Inzzz- 2U~—6-36 14-9-59 AN 1-8-72 1-8-75 — 2180/~ e
AN, Satyanzrayana, 4637 8~5-59 1-8-72 1-8-F5 — 2180/~ N
K.V.S.5. hameswsie Ras, 34 18-6-36 14-9-594K 1-8-72 1-8-75 — 2180/— ——
S.Peucdurangesnath; B.C iz 15-9=35. ‘ 21-;9—5.9 1—-8-72 1-—&3«-—75_) —— 2180/~ —
Z.Remaiah, BA i 15-7-34 16-9-59 1-8-72  1-8.75 — 2180/ - —_
¥.S.Radhakrishnzish, L. 1-7-36 23-9-59 1-8-72 1-8-75 — 2180/~ —
T.Krishnamerthy, Inter 1-7-36 24-11~55 1872 1-8-75 —_— 2180/ - _—
E.injanan _n- o, $5LS 18-6-33 15-3-56 1-8-72 1-8-75 — 2180/~ _
Y.Venkate shwarulu, SSLC 18-3-34 . 20~4-56 1-8-72 1-8-75 — 2180/- ' —
K, Krishnaswaay, SSLC 1—-2-33- 20-4.-56 1-8-72 1—5-75 — 180/-" < nce ‘rr_-i:}ie'v'ed., -
. 8.Remdasraju, Intermcdiate : 1=7=34- - 24-5-5¢ 1-8-72 4875 — 2180/-;- ' S
V.Subbarao, B4, LL.B 12-1-34 31-3-50 1-8-72 1-8-75.. —_— 2180/ —
C.CsVijayan, SSLC 8-6-35 19-9-5¢ 1-8-72 {875 S 2180/~ —
- #.Bzburajendraprssad, SSLC 4e10=36 1-10=58- .. 1mBT D — 3180/~ —
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S.Moulali, BA 25-6-34 21w12-59 1-8=72 . 1-8-75 — 2180/~ —
V.Ramachandra Rao, SSLC $9a4-35 18-8~60/N 1-8-72 1-8-75 — 2180/ —
Gulam liahboob Khan, Inter 1 5=6-36 12-9-60 1=6=72 ' {-8=T5 — 2180/ —
Khaja MohdeSamiullah, B/ . 1 2-5-35 31-10~60 1-8-72 128-75 — ' —_—
li.Venkataretnam, Inter 10-3-37 6-3-61 1~8-72 1-8-75 - —_
GeSubramanyam, HSC 15-12-33 7~11-50 1-6-72 7 -1-8-75 —_— i _— .
R, Kesaven, SSLC 23-8-34 15~4-54AN 1-8-72 1-8-75 — 0D ta DRI, Madras
N.Sreenivasc Rso, SSLC 10-6-34 25-5-60 28-1-72DD 1-8~75 e ooac/= £ e—
S , o b > 9T | | :
H.V.L.Nzrasimha Rac, B.Sc 21-9-5% D4-5-T4 | 24~5-74 1-8-75 - 2126/ — —
R.Sivarcmi Reddy, B4 1-10-44 47-4-74 1T=4-74 i=8-75 — 2120/ — —_—
K.S.Venkatesh, E.Com - 10~1-51 11-4-74 11-4-74 1-8-75 —— 2120/~ —
Age Megbul Husszin, B.Cox 9—12=45 30-9-65 18-2=74/N  1-8-75 _— 2120/~ _—
B.Penchalaiah, M.Sc 12-3-51 | 25-4-74 25=4=T4 1-8-75 _— 2120/~ —_—
A.Ranga Rao, B.Sc 28-9-50 24--5-T4 05474 1-8-75 — 2120/ —
F.Krishnamurthy, BA 2-9-38 . 6-1-56 22574 1~8=T5 S— 1820/ —_—
S.5akthivel, B.Com 16-3=5C 31-8-74.N 31=G=T4H  {-8-75 —_— 2120/ — —_—
B.Balyz(ST), M.Com, LL.B 4345 4-11-65 42272 2ToT=TT e 2480/— Sitce promoted as St
S.Veeranna, SSLC 10-8-35 30~4--56 G=11=T71 15212-78  ~i— 2240/ — J— o
iizazunnisa, B.Sc, LL.EB T 4 5-B8-51% 10=10--73 10=-10~-73 15=12~78 — 21 20/— —_—
V./njaneyulu, SSLC 2033 | 7-3-56 1-8-72 1521278  — 2180/— T
F.Subba ftao, B 15-6-38 29958 219-74 15=12-78 —— 2120/~ -—
G.Sudhakar, L . 11-4-53 15-7-75:N 15-7-75/N  15-12-76  — 2120/~ . —_
T.iudinarayanarao{ST), SSLC 1-5-38 . 19-10=-58/N 2-4-T74  15-12-78 2180/— _—
F.Dhenanjayz, B.Com 26950 31-10-73 8=11-74/N  15-12-78  —m 2120/ — —
D.Anthony, SSLC 11-7-33 27-0=53 9m6-75 T 15-12-78 ——0 —
Syed Mzsizuzaman Khan, E.Com 15-6=51 10-10~73 B8-11=74/N 15-92-78 —- 2120/~ -
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CBNTﬂbL LXCISE COLLECTD ts HYDERA -k500029{

. Lated the-26th ~ugust, 1991,

suw )
l- ' LI

Est’ébnshmnt Order (G.0) No.l32 (1991 P A
. * LI ot
| y

,ubsur;f* 1iuhnpnt~uppointmuntﬂ, postings and transters 4n -
k@' 4radw;uﬂ suparivtsndant of Cokx, U, ' 0! (QQH)wULduLud

P e
‘“, ‘l

Collector f Caentral Excise, Hyderabad, hds ordered the
¥ P Omokion of the folléwing Inspectors of Central Excise, Hyderabad/
h Guptur/ViseéXhapatnam Collectorates, purely on temporary basis to .
» officiate in the grade of Superinteéndent of Central Excise, Group'B
T (Gazetted) in the scale. of pay of Rs,2000-60-2300-EB=75~3200=- 100-
© 3500 and such other allpwanqﬁs as admissible from. time to time, with

wlilect trom the data thay taka over charge of the higher post.

-—--q-n\-qm'—-w&-ﬂ—-l-—u------—u—-——-—...-.

3l,No, DName'‘of the’ officer. Place of present posting.
R 2 T - .
le AN, Satyanarpayana, ' Hydu;abad COll'te.
2 N. V 5,5, Kameswara Rao, - wd Qe
3. S Panduranganath, : «do-
" La;umaiah,} . . Vléuhhapatnuh Coll 'te,
Se K.S . Radhakmishnqiah, : Hyderabad’ Coll'te. . :
6. T.Krishna Murthy, «do=- P -
~ 7. ‘R,Anjananandam, ' ~3o- o
8, V. Venkateswarlu, Ty 0T wdo-
9. B,Ramadas {Raju, ... . T ~do= :
- 10, V, Subba Rao, . Hyderabad Coll'te. . .
ﬁy/ 11. . C,C,Vijayan, - - ~ © U ndo= .
},03 12, «£. Babu Rdjendra Prdsad, ~do-
N 13, S,Moulali, - “do~
- /e 14, V. Ramachondea Rao, - ~Ao-
/G 15, . .- Ghulam Mahapoob Khan, =~ '  ~do= -
16. haja Mohd,Samiullseh,. . ~dow - - -
17. - b venkataratnum, ) - 0.,D,to Direckprﬂte of. Anti- .
S o LvaSLOnfat Hyderﬂbad :
18. G Sub:ahmanydmp . Hyde rabad Coll te,
é?L' - R.kesavan, . Guntur Coll tc
0. ' M,Sreenivasa Rao, ! - wd o=
21. R V.l Naraslmha Rao,* -~ =dow
! 22, R Sivarami R&ddy,. Hyderabad Coll tte,
23, K, 8.Venkatesh, - o
24, Aga Magbool Hussain, ) Guntur Coll! te.
» 25, H,Paunchalaiah, ' - Hyde rubuadi Coll'to, )
26. 4. Runga Rao, . . Guntur Coll'te, .
27 S.Sakthivel,:j L s lo -
28, S.Veerapna,. .~ . Hyderabad Coll'te,
29, Lum.Alzaz Unnisa, L ~do=- .
30. Pullela Subba Rao, - ~-do-
31, G.Sudhakar, _ ..Guntur Coll 'te, .
32, P Dhanunjay@, o _ Hyderabad Coll 'tes.
33, Syed Masizuzaman khan, ~dQ-
34, Mir Hyder ali, ‘ ~do- \
35, . Y.lakshminarayana Rao, -  ~do=- :
36. J.(ofinnam Raju‘ : l-dO"
_37..- T,Vijaysgopala Chetty, Guotur Coll! te. .
34, L, 5, Ramachanqre Murthy, Hyderabad Coll'te,.
_39.- K.R.Narasimhan, . Guntur Coll'te, '
. 104 P.M.Mohana Rao(s C) Vigakhepatnam Coll/'te,
* } PR H o ’ ' * '
(Contd, .2..)




2,

C.
In

3.
&=
th
CcQ

Groun 'BY
‘tlon period ox other @ppropridte administia

:
L

(}.
Wi

pPost of “upcrintendent of ,
Re22(3) (1) and P, No.4'\ 260 14/1/82-nc,L,.),

£,
Md

5.

-tr

-8

9.

.oﬁzoo't .

R.i\fﬁnakéfﬂﬁ (D-C) i e

L \3

Hyderabad Coll 'te,

41, .

42, HM.Ratna* Kumar(s,c) . =do= - |

43,  C.simeon, (s.C) ' f =do-

4, S.Sresnath(s,c) . L, o .
45, D.Premasundaram(s, ¢) ' = Q- by
~46.-. D_P,C,;Ramésh Joshi (5,C) ‘Visakhapatnam Coll 'te,
47, ' Hyderabad Coll'te, :

P.Lakshmaian,(S.C)

-—r‘---—‘-.f------v-—---—--r
L T . )
~ This promption. order is subject to
oD A0 O helo J114/91 £iled by 8ri R, i
uTuctorq Butqr‘fthogw.Ay?,;Hydqrébad Be
‘ Y P T :

Ihwy'éra’inqumud that they will ke
riod of TWO years'from the'date of they
¢ grade of Superintendent of Lentral
nﬁ;rmat%oh”in,the grade of Superintende

They are also " informed that they:-
tin oue month £rom the dute on which t

nistgy'awlsﬁuﬁsxﬂ;$q

; ! .
b, "i*t#x!ué{m-#m"n .

4*‘!*4'2 GPL5/17/84aid, I
POSTINGS s

] ?

[

o e L vy

Cbn&aqﬁgnﬁf@nﬁﬁhé;aboﬁa.brqmotions,
ansfers are'-alsgoidered by
N ' .-‘.':‘ .'F..'| E | -'!' .‘:_.

. My, ¥
T e e o o -

Excize,

Central Excise,

the Collect

LI ‘.,‘
"u--lh--—-.‘qu--l-
h o

the final decision of the
Janunandam and other
nch,

‘kept on probation for a
L d4ssumption of charge in
Their retention /7
nt of Central Excise, .

Gaz,) will depend upon their successful completion of the

tive considerations,

inay exorcisd thelr option
hey tuke dver charge ot the
for fixation of pay under
dated 15.1,1982 read with
I"b]ln dt-31‘55198ﬂ. .

T

the following postings and
Qr of Central L;ixc;.ia@,ﬂygigmbmz:.

. tlame of the officem,. . " "Present posting, Coll'e tg Remarks,
. L L which o
i g allotted, -
- e T - -u.ﬂ ey - e e e e ew g . we gy Lo — h‘ -t am
A,h;satjanqrayana; © ' U.B.Unit,Hyderabad, Hyde rabad, : s
“ (on promotiqn)”' e v ‘ . .
NLVQS.H.Kamaswara ﬁaoé "lﬁheemgal Seckor, ~do- :

(on promotion) C ' Nizemabad Divn, , .
S.Punduranganath, . -  Cherlapally Range~ , Visdakhapatnam,

(on promotion) IL,Hyd,IIX Divn, S
.,I "' . ) . , . ety
CiennaLoah, | Visakhapatnan Coll "tuedaw )

(on proungtion) e ' 3 S
1<.:3.lmahakrishnaiah, Airnool Range-I11, Hyde rabagd. .
(on-promotion) , Rurnool Divn, L -

T. Krishna Mukthy, C.P.B,W,, Range, ~doe :

on promotion): . Hyd.II Dpivn, | o ’
R.énjonanandem, © L PAI,Hyd.VI Divn,  Visakhapatnam,

(on promotion) . ..o U o S B
V.Venkateswarlu,jf?': . Cherlapally Range~I, Hyderabad, - ¥

(on promotiop) o v, Hy@,III Divm, ‘ . -

S, kamadasg !?.‘.'i_juS P&I, -'u';dni‘.&[‘)ﬁt.‘ Bre Hyrmmbad‘.‘ y

{on prometion

+

(Contd..B..J




/1

&Ju'

22,

274
28,
29,

30.

- e

2 - 3

--.F_--IM.-"“-‘-“”

ViSubba Rag, ...’ - sge Sec.,qus

{on promotion)  Office, Hyd,
S

V.G Vi jayan,

Sénathnagar Rangee
(on prumotion)

I11,Hyd,IV Divn,

“.Babu Hpjendra Prasad hzamabad Range~IlTI,
(on pmmotion) lre Hyd V Divn,

e Adoni Rnnge,
_ nnamtapur Divn,
vy 4

8. Moulali, v Jf;m;"fj
*{on promotion) .
t {

R

" Cus

V.Rummuhmudra (EYe] Prev,,Hqrs,
(un promotionB f foice,Hyd.
Ghulem Mahaboob Khdn,

-do-
(on pcamu;ion) o R

3 #"'

Khaja Mohd Samiullah,
(on pmmotion) ‘ ,

Awdmdbad Range-II

O D.,to Directorate
. of anti~Evasion, -

M, Venkataratnam,
(on p:omotion)

, Hyderabad
. ‘*. Lo r_\\u“r",_ ,
G.Subrdhmdnyam R nzdmabad Range~II,
(on promotionS' ;ﬁ1,j Hyd V Divn.

Guntur Coll te,

'Rl ‘-_‘- [

I{. e 5dVdno
(on promoticn)

M Sreenivasa Rﬁo,u

-dO" . . A
{on promotion) ; '
R.V. L, Narasimha Rao,

.fdQ-
(on pxomct;on) St
"N
Kbdur Sector,

Silvaraml Redd

(on promotian) {
‘ Isnapur RangE,
~I{yd.I Dim.

K,38, Vénkdtesh
(on promotlon)

“ga Magbool Hussain,

‘“.QMntur Coll'tte,
(on promotion) - . .

5. anchdldiah,x{

: Int.uudit,qua.
(on . promotion) . Office,Hyd,
Rangd Rao, | . Guntur Coil'te.
%h promotion)'“‘ Lo i
S.Sakthivel, . ¢ Lgge' . o
(on prom@tion) R .

5 Vceranna,

: - - Kirnool Range...IV
(on promotion)—"“

KUInool D;vn.‘r

Kum,<sizaz Unuisa,:

Moulali Range, '
(on’ prbmotion) &

@; 3 Hyd,V Divn.

Pullela Subba Rao

Int.uudit +Hqrs,
(an promotion)

afﬁce Hyﬁ

" adom

Hydarabad.gz

:“do-

_dq_

| —do‘-‘-.

. -do-

-do“ N

[

Directorate
of Anti-Evasion,

ag Hyderabad,

Hyderabéd

Guntur,

. =dQm

Hyde rabad
Visakhapatnam
Guntur.

Hyderabad,

Guntur,

EANY T T,
Uaéut s

Hyderabad,
-don .

(Contd,.4..)



. 31. .

32,

33.

34,

35,

36,

37,

3.
39.
U,

41,
42,
43,
44,

45,

i

-'-Uﬁ-.----

G. Sudhdkdr, . -
(on promotion) :

P.Dhanunjgya, 1<wr,:“

;(onpnmmbon)

Syed Masilgumaman, Whan,

Lon pLgnQLlon)

I‘lir "]]Ll\.};‘ “;Li
(on pxomotlons .
Y.Laks hmlnarayana Ri0,
(on promotion)
. i
iinl\n“':-”n Ra.ju,
{on promotion)

T,Vijuyagopala Chetty,
(an Qromotion)

D,s Ramdchandra M.x:ty,
(ongpromotian) s
RN N
K! R, Ndruaimhan,
(L promotion) -

FoM.Mohana Rao, (S,0)
(on promotxon) )

R, Kanakddri (s,Q). .

(on promotion)
M.Ratna mmr(s C)
{on pxorrotion)- ;

C.Simeon, (S,¢)
(on promotion)
é -Sreenath, (S oC)

(on promotion)

L Premasunoaram(SC)
(on promotion). .

Dvﬁimmm1kmmL£)
(on promotion)

,i
P, Lukghmaiah,(s L)
(on promotionP

. Juothu;uumlah, atd

S.Pallepogqu,

b

M, Kesuvan,

P.Vuerdas,

o o T e

T e ol4j e

- o m

<L Quritur” Coll 'te,

Balanagar Range-I
Hyd.IV Divn,

danathnogar Rangue-
Jll,th”l IV Divn,

buo.Prcv.,quﬁ,
CLfice,Hyd, |

dtmakur.Sector,
Wyd, 5L Divi,

Int.hudit,dgrs,
Office,Hyd,

Guntyr: Coll'te,

I
* 1

Khémmam Range,

 WarangalDivn.,

Guntur Colllte,
.'!!l’ 1

Visakhapdtndm
Coll! :

L.C.I, Yérraguntla,-“

Cudddpdh Tivn,

Bhadrachalam Range,

Wardngal Divn.

Ramachandrapuram
 fango, Hyd A'Divn,

Pullvendla Sector,
Cuddapah Dlvn.

Hyo.VlII Divl,
Cfficeg. . .

Vluukhapdtndm
, Solk'te,

- .
Mancherial Sector
Nizamabad Divn,
ViuukpupaLHGM*
Coll'te, - -

e Ow

- Q= -

O

=

y Guntur. L

Visakhapatnam,
Hyde rabad

Visakhapatnam,

' i
Hyderabad,

. =O=
,Gun%ur.

© Hyderabad, ;

Guntur, )
f\ v o
Viaaghapatnam;

T

L=dom o

'
o

wdO= . v,

C=do- o

r
=dow

v
?do' ‘ ' .. ‘
-dp-
Hyderabad
dﬁﬁ’t‘tf;ﬂ*po Mg

1

-do_é‘

' Qe

;d0~

(Contd,.5..)
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.‘ '_’“J-“--*‘“_‘-‘,'”-‘”*du [ )
P B2, D.Ramaprasad, yisaknapatnait Hyderabad. '
: ' Coll'te,
53.‘ K.pevendar o, o - =dom ~do= G,
fe.
i, Y.C.Victor pabu, | . ~do~ ‘ ~do- .
.-—-—I‘m-n-Uhr:.:;ﬂﬁﬂﬂ*“-ﬁ-Acp-‘ﬁ--——a—-—-—q--i'-l---.,
T QIR EW prugerdiny their subsequent postings will be 18 pusd

Ly the respective Collectors.
|

! 51 JNos .48 Lo 54 are not entitled O transfer 7., and jdining

. .ac as the rran~fers are ordered at their'request,

I . i V .‘ # gﬂmd‘?“;‘__’
2442z223¢¢55~ e
d // - . 2,(_,/ E,p«
) ] '”‘(mIoJ.MIChael) ‘
‘ Depaty Collector {PaV)
S S . Hyderabad
(C.No.l,l/sja/ea,pﬂstt-) )

L To LI :
3 Thellndividuals, thrpugh the cgncernpd officersSa

Copy to ™he Collectors of C.E: Cuntur and yisakhapatname

Copy t© the Collector of ¢ E(J) Hyderabad.
Copy to the Co.lector of ¢ E)hppeals) Hyde rabad.
ot of C&C. E.,Hyderabad. _
Copy WO all dal.Collectors and Dy;Collectors,Hydegnbad;
Copy to @il Ssst.collectors jnecharg® of Division® in Hyderabad
Collectoxatee \
Copy. to all usst.Collectors,qus.Oﬁficeyﬂyderabad.
Copy o conce rneG Super+ntendents jp-charge of RangesSe ;
Copy to hsst.Director,Di:ectorate of hnti—EvasiOn,Hyderabad.
Copy ©© Py.Directh,Directorate of & ati-Bvasion: Madras.
Copy W C.h.O.,cE,Hyderabad. / Cop¥ £o P.A.O.,CE,Hyd@rabad.
Copy @ A.B/A.4/A.5/h.8/confdl./C.I.U./Seniority/Trainiqg/Hindi/
‘ Sanctiqned“strength.

Copy O General secretdry, Executive Otfice:s' hssociation(Gr.'C')
dyde rabad / Gunture

Copy o Generel Secretdry, Gr.'B' OfiiicerS' Lssoc iatliony

) Hyderabad/Guntur. :

Copy to stock £iles ‘

A%

[N

e LT

nesm e
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|
Fr?m.

thy,
Ingpector of Central Bxclse,
Central Excise Divisgional 0ffice,

To

The Collector of Centrdh BXelse,

Caldre Controlling Authority,

EXYDERAEBA D Dates 28-8-189

Respected 8ir,

Sub: Bstt. - Promotion to the Cadre of Superintendent
of Central Excise (Group B) - Case of
P, Krishna Murthy, Inspector of C,E., Tirupathi,
not considered - Heoresentqtlan submlttcd

stk

I humbly submit the f9llowing few lines for sympathetic

cobnsideration and fevourable orders by my benign Collector.

i

T .
14 submit that on 26-8-91 orders have been passed

romoting 51 Inspectors as Superintendents of Central Excise [

e

(Group-B). As ver seniority, among these Inspectors T am at
gerial Np.28. My immediate Junior Sri Sakthivel has been npromoted

ﬁnd 23 Inspectors who are my Juniors have superceeded me.

3. 1 humblylsubmit that this injustice has bsen done

to me presumably due to a wrong interpretatlon of the order passed
by The Assistans Collector of Central Eycice, Guntur Division
(Disciplinary Aathority) in his C, ND.IL%MDA/O/SS Stens dated 29-11-8

awarding me the punxislment of stonpage of my next increment
{

‘for a period »f 3 years, My increment is due every year during

Fhe month of May. As per the above orders my increment was not

drawn for 2 years as shown hereunder,

| Dur ing May, 1989 evs My increment was not drawn
: During May, 1820 “oe -d o=

During May, 1921 . -do-

I therefore respectfully submit that the period of

3 years (i.e., stopping drawal of increments successively for

3 times) is over by 1-5-91 and the order of the Disciplinary

e



l{ o | ¥
; ‘ . : ‘ :E>

: 2 8

i /‘ )
| N
Authority has been carried out in full. Under the circumstances,
|
| - . . ey 3
my case should have bsen considered for promdtion as Superinten-
|

denft which has not been done.
|
| 4, I therefore humbly request my benign Collecior o

l

coésider my case symﬁathetically and pass orders promoting me
as:Superinten&ent of Central Exclse, restoring my seunlority in
thé cadre of Superintendent with full bénefits of 21l emdluments
pa%able to me from the datse IRmx on which my Junliors have heen
pﬂomated to the date of my belng promoted as Superintendent, in
t%e interest of justice, equity, faifplay and good coascience,

f$r which act of kindness T shall ever be grateful to my benign

l
C?llectar.

| - |

| I beg to remain Sir,

Yours faithfully,
8d/ -

3

|

l

|

| (P, KRISHNA MURTHY)
| Inspector of Central ExXcilse
l

|

Central Zxcise Divisionza]l Cfficer,
Tirupathi.

Copy submitted to the Collector of Centrzl Excise, Guntur,

j ‘ for favourable consideration.

|
f // True Copy //
|
|
|
|
|
(
|

l
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From ’
P, Xrishna Hurthy,

Inspector of Central Excise,
Centrel Exclse Divigion

al Office,
TIRUPATHI.
i To

The Collector of Central Excise,
. Cadre Controllin
1

. g Authority,
: HYDERARAD,

Date: 29-3-1991
. Respected Sir,

L

| Sub : Estt, - Promotion %0 the Cadre of
| _
1

Superintendent of Central Txcise
(Group-B) - Case of P.
5 .

Erishna HMurthy,
Inspector of C.E., Tirupathi, not
|

considered - Repressntation submitted
sk %

l

|

A
In continunation of my Representatiosn dated
é§~8-1091, I respectfully submit the following few lines

|

fPr consideration, the same may kindly he %taken as part

| .

of my representation dated 28-2-1991,
|

|
1

\ I humbly state that it has been held hy the CAT,
|

Chgndigarh Bench that deniel of promotion to an sfficial
o
ﬁuﬁﬁng the currency of minor penalty of with-hslding of an
inc%ement s well as withholding of promotion which is
tot%lly anvarranted by the rules. It 1s further heid that
l
in a%y case 1f it is intended the promotion of délinquent

ps | . 2 i s .

ozfl?er be withheld, it is certainly open to the comnetent

l .

authdrity to impose such a penalty in
|

compeltent aubho
| N

[

ci

gilven cacge but the
rity cannot introduce the penalty of with-

haldi%g of promotion indirectly from the delinguent official
1 ‘

who 1¢ already undergoinz nunishment of withholding of

increment. It is also held that it will amount colourable
|

s 3 s . N -
exercise of power to and it is and to bes . struck down os
i

. ', . e h s oa . . .
being wviolative of Article 14 and 16 of constitubisn of
o

Contd....2.




]

India apart from being comtrary to the letter and spirit
5f the provisions contained in the rules which contempnlate

of sne penalty at one time.

[B19]

imposin

T therefore humbly requsst that my representation

may be considered fairly and justly gnd my case may be

considered objectively and I may be given promotion from the

" date my next junior promoted €0 uphold the justice and

fair play and good consclence for vhich act of kindness

I shall ever grateful to my benlga Csllector.

I beg to remain,

Yours faithfully,

(P. KRISHEIA MURTHY)
Inspector of Central Exclse
Tirupathi-517 501

Copy submitted tos The Collector of Central Exclse,
Guntur for favourable consideration.

// True Copy //



" Central Administrative Tribunal
HYDERABAD BENCH

6th Floor, Insurance Building
Tilak Road, Abids,
Hyderabad.

Date: 5 -+ T2 ,

O.A.Regd.No. 2.2,
i~

Sir,

I am to request you to remove the defects mentioned below in your
application, within 14 days from the date of issue of this letter; failing which -
your application will not be registered and action U/R 5 (4) will follow.

opepen M S o
, eprg P

A

o

10. = D

frits

ﬁ)eputy Registrar (Judl)




( Y ia

. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD,
.~ :
ot 4 . , /

0.A.N0, 95/92,
' Date of QOrders 7.2.92.

Betweens
P.Krishna Murthy:’4f ' : - -
' P D et xRXR Appl icant,
and

1. Collector of Central Excise & %
Customs, Basheerbagh, Hyderabad.

2. Collector of Central Excise & Customs,
Kannavarithota, Guntur-4,

3. S.Sakthivel, Supdt. of Central Excise(Group-B)w// yd
Collectorate, Central Excise, Hyderabad.
o Resgpondents.
For the Applicant: Mr. N;Narsing Rao, Advocate v
FPor the Respondents: Mr,M.Jaganmohan Reddy, Addl,CGSC, ~

CORA M3
THE HON'BLE MR.T.CHANDRASEKHAR REDDY § MEMBER(JUDL)

The Tribunal made the following Orderse= v

Adnit: Heard both sides on the guestion of
interim relief. This is not a £it case to grant interim relief hence
interim relief is reiused. But We make it clear the promotions that
clvoudiy wo-de Owtx\oole
areLFeniorlty of theﬁﬁppllcant and that are made in the future will

be subject to the final outcome of the proceedings of this 0.A.

—

42

Deputy Registrar(J)

To
1., The Collector of Central Excise & Customs, ~
Basheerbagh, Hydersbad.

2, The collector of Central Excise & Customs,
Kannavarithota, Guntur-4,

. S.Sakthivel, bupdt., of Central Excise (CGroup-B) /
Collectorate, Central Excise, Hyderabad.

Cne copy to Mr,N,Narsing Rao, Advocate, 3-4-306/9 Ve
OppsBasant Talkies, Lingampally, Hyderabad-27,

Cne copy to Mr.M,Jaganmohan Reddy, Addl,CGSC,GAT,.Hyd,\"
One spare COpY.

\v\sr\/_

£
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PYRED BY COMPARED EY
. ADPROVED BY =

. CHECKED. RY

LN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDRRABAL BENCH AT HYDERABAD o
\.‘.

V.C.
LIS

N+ BALASUBRAMANTAN s M(A)

THE HON'BLENMR,
Ik HON'3LE MR,

THE ‘HON'BLE MR.T .CHANDRASEKHAR REDDY3
M{JupL)

- D N .
THE HON'BLE M.ROY : MEMBER(JUDL)

DATED: | =) -1%92

I RDER/ JTUBGMENT 4.

-

R,A/G-,&M{I..A,N:.
in

C.A.Nc. 4 s’/q 2\

A . {W.P.No.
. . L_,———'-"‘—‘ |

‘Adritted and inter.m directionsf

issued.
/

2l1vwed
Dispnsed of with directions, ]

Dismissed
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i THE CENTR.L ADMINISIRATIVE TRIBULALIHYDERABAD BENCH

AT HYDERABAD
Quasllc. 95 of 1292

Between
P,Krishna Murthy . Zoplicant
And

o 1. Collector of Central Excise

and Q@stoms,Basheerbagh,

Izderaoad.

2. Collector of Central Excise'
angd Customs, Kannavarithota,
Guntur-4.

3. S.5gkthivel, Superintendent of
Central Excise{Group-B)Collectorate,
Central Excise, .
Hyderabad. ' . Cewe Respondents

COUI\]CL ER AFFIDAVIT FILED ON BEHALF OF ALL THE RESPONDENTS

&MWD Lﬂ«ka‘\/ s /O’ g

~

Occqpatlon Assistant Collector of Central Excise,Hgrs.Office,

ged ﬁbﬁ vears

HYderébad do hereby affirm and state as follows: §
- L

i,
-" ’-..".;{{/*?' »

1e I am working in the ofifice of tne lst Respondent aﬂ &as
such I em fully acquainted with all facts of the case. I am
filing this Counter Affidavit on behalf Of all the Respondents
as 1 have‘béen authotised TO ‘G0 s0. ‘The material averments in
the O.i. are denie@,,savé‘thOse thét are expressly admitted
herein. The applicant is put to strict proof of zll such

N

averments except those that are specifically admitted hereunder;
The brief facts of the case are submitted as under:
The applicant, Sri P.Krishna Murthy, was appointed as

0

Inspector of Central Excise on 22.5.74 in the Collectorate of
Central Excise, Hyderabaﬁ/Guntur. His case for promotion as
Superintendent, firs t came up for consideration in the departw

‘ COMB clwrm.g/ o Case
mental promotion ¢ ?n:u:teé held on 1.6.1991. While his performance
JIL

" Deponent

lst page - Artestor |

Corresf (. Z %
| &prﬁntehdent of 1%

Conﬁ‘al Eacise & Custo“

' Cenltdi Admn Trib E
FE U JQ?Q fo:.@. hfr% Aﬂ -

tét of Qneraf Enales,

(K. SOMASHELAN )

VALUATION Asst. Collsctor of Cantrd Exciie,
Head fm'm. VALUATION,

HYBERARAD .. 600 $84, " Hesd Quaiters,
_ HYBERABAD —~ 09 #91,




as Inspector was reviewed anfi it was found that the following
’ #

punishments were awarded to %im. The period of punishment wWas

not yet over at the time of consideration by the D.P.C.
i
(i) The Deputy Collectord(P&V), Guntur, in his order 1o.C.IL/10a/

| ‘
. 1/85-ViG dated 9.12.85 awarﬂed a punishment of withholding the

next increment for a periodlof 2 years without cumulative effect

for misbehavioufrwith Super%ntendent by ralsing loud voice, uttering

abuses and cxpr9581ng 1nten#1on t0 manhandle.

|..... .

(ii) The Deputy COllectoL(P&V), Guntur in his order C.NWo.II/10-z/
. | . .

16/85-Vig., dated 6.2.87, aw@rded the punishment of stoprage of
next increment for three yegru with cumnulative effect for doing

overnight checks at gﬁgole Railway Btation, intercepting 7 passen-
gers with valid baggage recgipts and trying to collect Rs.700/-
|

from each passenger uniawfuply against the orders of the Superin-

tendent . |

-

(ii4) The aAssistant Collector, Guntur Division, has awarded the

punishment Of stoppage Of next increment £or a period of three

vears with cumulative effe&t in his orger C-No.II/lO-%%/SS-A.l
. | : :

dated 29.11,58 for retainiqg an amounﬁ Cf Rs.26,800/- for a period

of 21 months meant for staﬂp duty, thereby not filing the Civil

Suit, mfappropriating Rs.939/- and returning only R8.25,961/~.

|

The order at 81.No. (1}Itook effect from 9.12.85 and his next

increment which was due onil.5.86 had to be postponed for 2 vears

l.2e upto 30-4-19883, {
) |

The second order took éffect from 6.2.87. 45 per this order
| e
his next increment which w?uld have been earned in the normal cir-

cumstances on 1.5.37 would!have t0 be stopped. However the petition

2nd page A#tést?r f ’ Depcnent

Corres,
’%”;n?'%ﬁ 92

g2 -
Excise & Custorns =y g q

Cen e, Ofos e (% 50 AGHEXAZ)
Head Qrs, Office, Hyderabmd s c;;"” -
| | VALUATION,
T ' Hem ey tors,
HY.ERABAD oy s M




, : . , -
was not aééowed te draw his Fncrement on 1.5.87 because 0f the.

order at 8h.No,{i)., His next increment was due only on 1.5.38.
N ]
Therefore, the order at Sl1.No.(ii) was 'given effect from 1.5.88.

. \ .
This order will be in force for 23 years i.e. upto 30.4.199%91.

|
[ ~ . ~ .
AS On the date Of DsF.C.(17.6.1991), a review of his perZormance
and the effect of the orders 0f punishment revealed that he cannot
]

be promoted till 1.5.1%84. |Therefore he was not promoted as Super-

intendent. Howsver his immediate junior Sri S.Sakthivel was promoted
as Superintendent of Centrai Excise on 26,08.1991 afternoon on
the basis of the finding ofi the D.P.C. held on 17.06.1991,

The Departmeﬁtal Promotlion Committes held on 16.6.1992 consie
dered the case of the appliéant for promotionvto the grade of
Superintendent. By this date the order of the D.C.{(P&V) C.No0.IIL/10-7
16/85-Vig. datéd £e2.15987 Wherein the applican£ was awarded the
punishmant OE stdppage of next increment for 3 vears with cumulative
ef fect was set aside by thé Central administrative Tribunal,Hdydera-

. |

bad. Therefore the periodﬁ of punishments mentioned in the orders
mentioned above have been reviewed. The third order took effect
£rom 1.5.1989 and it expiréd by 30.4.1992. Since his period of
punishment has expired by 30.4.1992, the applicant has been promoted
as Superintendent in the menth of July, 1%92 as per finding ©f the

D.F.C. held on 16.6,1992, \

In reply to para 6 it Fs submitted that:

(i} The date of'appoi?tment 0f the applicant as Inspector
ind his service in the department and also his eligipbility For
promotion to the post Of Superintendent of Central Excise in the
year 1891 is not denied. Fhe applicant has discussed the order
Of punishiment dated 6.2,1987 of the Deputy \Collector(P&V},‘Guntur.
Accdfding to the applicant,, the period of 9unishambifor this order

3rd page , Artestor
Corres. '

Superintendent of
Oentral Excise & Cusio R _
¢ rallAdmn Tribumad . s Golt
Eeow a3 wo ce, Hyderabed

sttor of €
VALUATIBN,
Hesd Quartérs

WYDERABAD — §07 89

b

PO . . 4



was over by 30.4.1991 and he should have been promoted alODJWlth
his immediate junior sri S.Sekthivel, Now that the order of tne
D.C.{P&V) has been set aside by the C.a.T., any discussion on
this order would neither be relevant nor necessary. - However,
there is anothér order dated 29.11.1908 of the A.C.,Guntur in
which he was awarded the punishment ©f stoppage of his nextlincre-
ment fOr a period of 3 years with cumulative effect., This order
has been implemented from 1.,5.1289 and the period of punishment
ended by 20.4.1992. In the D.F.C. held immediately after the
expiry of the punishment period, the applicant was found £it and
was promoted as querintendenf of Central Excise. He joined on
2.7.1992., The applicant has made some allegations'against the
Deputy Collector and the Aassistant Collector who have passed the
orders of punishment against him. These‘allegations are baselesse,
t is submitted thaet Hon'ble C.A.T. is not the proper forum for
alring such views. The normal channels of appeal would\have been
pursued for redressal. fTherefore it &5 respectfully submitted
that the applicant has been given prOmotion‘when it was cue and no

injustice has becn done to him as seen from the period of punishnents

(ii) The contention of the applicant that he should have been

i

‘promoted alongwith Sri K.Madhusudhana Rao in the month of april, 1991

is not correcﬁ. Sri Had hus ud Ihana Rzo is éenior to the applicant

lis case was conéidered in the D.P.C. held in March, 1991, hereas
in this case the applicant was not permitted to ﬁe pr@moted by DL.F.C
held in 1291, It is true thét Sri S.Sakthivel, the immediate junior
to the.applicant and-12 other Inspectors were promoted in august,.
1991, i may boe seen from the perioﬁs Oof punishments awarded +to
him, that the applicant’s case can be considered only after 20.4.92
which time his punishment ended. Tt is submitted th t nc injusti

was done tO the applicant and every thing was done strictly as per
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the Rules and regulations that govern the promotiong to the

grade of Superintendent of Central Excise.

Iﬁ reply to para 7 it is submitted that the applicant
averred that the promotion order dated 26.8.1291 ignore the
applicant}s right of promotion and it is highly arbitrary, illegal

v wnd violative of article 14 and 16 of constitution of India.
It ié'respectf&lly submitted that the said order is not arbi-
trary and it is'legal and is.nct vinlative of applicant's con-

. stitutional r%ghts; It is submitted by the applicant that
undergoing punishment‘of stbppage of imcrement and dénial of
promoéion in the natural course would be double jeopardy. It

N ‘
is submitted that stoppage of increment is a punishment given
to the officer for certain lapses in his duties which are
violative of conduct rules. 'Promotidn t0 the higher grade is
considered based. on the peré@rmance Oof the oOfficer. It is

neither double punishment nor double jeopardy.

1st page Attestor
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I, K=<§°‘Mﬂ‘fff€&fﬂk s5/0 % S fﬁd@?/éqmtq?q o
hereby verify that the contents of kkbe the above statement
are true and cOrrect to the best of my knowledge, belief and

informacion based on officizl records and hence verified the

same &t on the day of /aﬂ: @’W 1993.

PlacesHyzerabad.
Dates
Attesgtoryd
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. Section Qfficer/C

GEHTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BEMNCH: HYTDERARAD

CERTIFICATE
Certified that no further action is required to be

taken and the case is fit for consignment to the Record Room.
(Decidea) . ,
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Counter Signed
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| IN THE CENTRAL AUMINISTRATIVE TRIBUNAL: HYDLRABAD BENCH:

- AT HYDERABAD

0.A.NO.95/92. 4 |  Date of Juddment: 22,2,1995.

BETWEEN:

P.KRISHNA MURTHY .-

S 3 2ND

1, The Collector of'Central Evcise

Q§a=heerbﬁgh Yy
'\Hyderabﬂd%

2. The Collector of Central Exclse
Kannavarithota, B
Guntur-4.
3. B.8awthivel, .
. Supdt. of Central
Excise (Group-B) Collectorate,
Central Exc1se,

Hyderabad, . T e

ATPLICANT

& Customs,

& Customs,

b oo RESPONDENTS

CCUNSEL FOR THE -APFLICANT: SHRT M.NARSING RAQ !

CORAM:

“COUNSEL. FCR THE RESPCNDENTS: SHRI N.V.RAMANA, ADDL. CGSC

: HGNJBLE SHRI JUETICE V. NEELADRI RAQO, VICE CHAIRMAN

) HON'BLE'SHRI R;RANGARAJAN, MEMBER {ADMN.)

4
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QA 95/92. |

|
JUDGMENT Dt:22.2.95

(A5 PER HON'BLE SARI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN)

| t

|

Heard Shri N,Narsing Rao, learned councel for

the applicant and[Shri N.V.Ramana, learned standing

counsel for the r%spondents.

|
2. The applidant joined service as Inspector of
Central Excise oﬁ 22.5.196@ in the Collectorate of
Central Excise, gyderabad/Guntur. By b the order No.
C.II/lOA/1/85—VI¢, dated 9.12,1985, the Deputy Collector .
imposed a punish@ént of withholding of next increment
for a period of Fwo_years without cumulative effect
and that ppnishmfnt was ended on 30.4.1988,

|
3. By the order No,II/10-A/16/85-Vig,, cdated €,2.87
steppage of next!increment for three vyears with
cumulative effect was orcdered. ©But the said order
of punishment wés set-aside on 11.2.19%2 in OA 905/€9
on the file cf éhis Bench,

|
4, The next lincrement of the apblicant for a period

of three years “ith cumulative effect was withheld by

- the order . No,II/10-A/5/88-A,I, dated 29,11,1988,

That punishment|ended on 30.4.1992,

5. As the st id punishrent was going to end by

3G.4,1992, the FPC which met on 17.6.1991 for conside-

Mo

contd



ration for promction tc the post of Superintencent of

Centrel Excise, ordered that the applicant should be

given promotion on or after 1.5.1992 (vide £1.No.55

of the minutes of the DPC which met on 17.6.1991. The
same wes returned after perusal), |

€. It wax may be noted that nc disciplinary procee-
ding was pending against the applicant as on 17.6.91,
the date on whichgthe DFC met for ¢ nsideration fer

promotion to the post of Superintendent, Central

Excise, &s such the guestion of fellowing the sealed

cover procedure h&d not arisen. Fut as no promotion

can be given éuriﬁg the period in which the officer/
employee is undergeing punishment, the DPC rightly
stated that the promotion had to be given only after
completion of the perio¢ of punishment, 3ut it is

not clear as to why the DPC recommended that the
promotion had to be given even after 1,5,1992 instead of

merely stating that it had to be given on 1,5,1992,

7. This 0#& was filed on 5.2,1992 praying for
direction to R-I to promote the aprlicant as Superin-
tendent of Centrel Excise as per his seniority. It

is stated in the reply filed in this 0A& that the ease.
cf the spplicant was agaein considéred for promotion to
the post of Superintendent of Central Excise by the

¥

ccntd.., .
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DPC which met on 16.6.1992 and on the basis of the
recommendation of that DPC, the applicant was promoted

as Superintendent, Central Excise on 2.7.1992. Vnen

the DFC which met jon 17.6.1991 already recommended the
case of the appliqant for promotion to the post of
Superintendent, Céntral Excise and it merely added ]
that the said promotioﬁ h64 tc be given after the

Fov S
expiry of the punishxmengi it is not open to the
appoirting authority to referx the case cf the applicant
for promotion to the post of Superintendent, Central
Excise toc the DPC.which met later., Hence, the minutes
cf the DPC which met on 16.6.1292 to the extent of

its recomrendstion in regzrd to the applicent is

guashed,

8. s the DPC which met on 17.6.1991 recommended
the casé of the gpplicart for promotion to the post

of Superintendent, Central Excise, it hqé te be given
as on 1.5.1992, %he date by which the period of
punishrent was over. 1t is neecdless to say that the
applicant has to be given the seniocrity in the category

=

of Superintendents of Central Excise on the basis of
‘45 .lf.)-)f-”--"\u\ LI

his -pesition as be T the panel prepared by the DFC

which met on 17.6.1994,

s

CONtQaeaes



l. s ..
|

g, - In the resuit, the QOA is é;ééaég\as underi:=-
The date of|promotion of the applicant te the
post of Superintenéent of Central Excise has to be
advanced to 1.5.1692 and his pav in the category of
Sperintendents of Eentral Bxcise s on 1.5.1592 has
TSR S PN N A
to be fixed and the differente in the pay&from that
date has to be paid to the applicant, His seniority
in the category oflSuperintendents of Central Excise
has to be fixed or the basis of xhm his placement in

|
the panel that was prepared by the DPC which met on

17.6.1994., w

10. The CA is ordered accordingly. Ng costs,/

Al "
ANGAS ;\ﬁﬁﬁﬂ

(R .RANGARAJAN) (V.NEELADR
MEMBER (ADMN,) VICE CHBATIRMAN

DATED: 22nd February, 1995,
Open court dictation.

‘ ‘: *"'"Tjﬂ‘f’)

Dy, Registrar({Judl, )

vsn

Copy tot- ‘

1, Collector of Central Excise & Custems,
Basheerbagh,Hyderabad,

2, Cellector of Central Excise & Customs,
Kannavaritheta,Guntur-4,

3. S.,Sakthivel, Supdt,of Central Excise’

(Group-B) Collect$rate,

Central Excise Hyderabad
4, One copy to Mr,N,Narsing Rao,Adveocate,3=-4-386/9,

OCppsBasant Talkies,Lingampally,Hyderabad-568 627,

5. One copy te kk Sr% N,V,Ramana, @dl.&ﬁ&SE,OGSC,CAT Hyd.
6, Une copy te Libracy, CAT, Hyd.

7. One spare.

kku,
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